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CENTRAL ADMINISTRATIVE THIBUNAL '
PRINCIPAL BENCH ‘

NEW DELHI

M.A.Ns,245/55
U.A.Ne,2131/93

New Delhi, this the 31st day of January, 1095,

Hen'ble Shri N.V.Krishnan, Vice Chairman (A)

Hen'ble Dr.(Ms.) A.Vedavalli, Membar (J)

Shri Kuran Singh

s/e Shri Bhagwan 3ingh

r/e GI 873, Sarejini Nagar,

New Delhi/110023, « sApplicunt

(By Advecate Shri R.K.Kapser]
Vs. 3

Dirscter General of Werks,

Central Publie Werks Department,

Nirmen Bhawan,

New Dalhi, sefiespandents,

(By Advecate shri KC Mittal)

URBER (ORAL)
HUN'BLE SHRI N,V.KRISHNAN VICE CHALRMAN (A )

M.AN®8,245/95 has bean filed Ssesking
Permissisn te withdruw the applic-tinﬁ in
view ef subseguent develepments ef the Casm,
In the cirgumstances, the M.A, is allesusd,
The psrmissian is grented. The U,A, is
dismissed as heving been wit hdrawn,
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(Dr.A.VEDHVHLLI) (N oV KRISHNAN )
Member (J) Vies Chairman(A)
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